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DIPLOMATIC STATUS FOIl AltAB LI!AOUB IN 
INoIA 

133. SHRI MRITYUNJAY PRASAD: 
Will the Minister of EXTERNAL AFFAIllS 
be pleased to state: 

(a) whether Government have confer-
red diplomatic status on the representatives 
of Arab ldgue; 

(b) if so, whether it is a fact that the 
Arab League is not a Government and has 
got no territory of ita 0WIl; 

(c) the reasons for making this excep-
tion in the case of this League; 

(d) whether there arc any other similar 
institutions whose representatives have been 
granted similar reco&nition in spite of their 
having nO territory nor any Governmental. 
authority behind them; and 

(e) if so, their names 7 

'IHE DEPUTY MINISTER IN 'IHE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH): (a) 
to (e). Letters were exchanged with the 
Secretary General of the Arab League on 
July 12, 1965 for the establishment of an 
independent office of the Arab League and 
to accord certain immunities and privilege' 
to the representative of the League in this 
country. These privileges and immunities 
are similar to the ones granted to represen-
tatives of International organisations such 
as United Nations and aIIied agencies. 

INDO-CI!YLON AGREEMENT OF 1964 

134. SHRI S. K. SAMBANDHAN: Will 
the Minister of EXTERNAL AFFAIRS be 
pleased to state: 

(a) the present slage at which the Indo-
Ceylon agreement of 1964 relating to the 
repatriation of Stateless persons of Indian 
origin from Ceylon stands: 

(b) whether Government have made ar-
rangements to accommodate the first batch 
of repatriates; and 

(c) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH): (a) 
Preparatory work in connection with the 
calling of applications for citizenship for 
persons of Indian origin in Ceylon to whom 
the Indo-Ceylon AgreemeBt of 1964 applies, 
has been undertaken by both Governments. 
The Indian Citizenship Act, 1955, enables 
the Government of India to grant Indian 
citizenship to those covered by the Agree-
ment. About 12,000 persons covered by 
the Agreement have already been granted 
Indian citizenship by the High Commission 
of India in Ceylon. Ceylon, which re-
quired special legislatiOn for the grant of 
Ceylon citizenship under the Agreement, 
passed such a legislation in June, 1967 and 
it is understood daat the rules and regula-. 




